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MR. SPEAKER: Shir Chauhan, iallowed
youtoaskthis question because Ithoughtitwas
averyimportantmatter. Butstandinghereinthe
House, if you are making some statement, that
statement should be based onsomefacts. Ifit
is not based in that area. You ask for the
information, I willaskthe Govemmenttogive the

SHRICHETANP.S.CHAUHAN: Thishas
been reportedinall the major newspapers...

MR. SPEAKER: am notgoingto alow. If
itis your information | will allow you. I am not
goinglo aliow youtlo make a statementonthe
basis of areport.

SHRICHETAN P.S. CHAUHAN: ltistrue
thatthereisfearamongstthe people..

MR. SPEAKER : No, plgase understand
the complications involvedinit.

SHRICHETAN P.S.CHAUHAN: At least
Iwould want that the fire fighting:..

MR. SPEAKER: Iwillaskthe Government
tomakeastatement. lwantthe Govemmentto
make a statement on the fire accident at Narora
Atomic Power Plant.

12.04hrs.

RE: SUPREME COURT JUDGEMENT

ONRESERVATION FORSC/STIN PRO-
MOTIONS

[Translation]

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, lwantto seek your protection,
Allthe parties have saidthat as recommended
by resesvations the Mandal Commission should
notaffect SCs/STs. The hon. Ministerhas aiso
submitted that the promotions of SCs/STs woukd
notbe affected by the judgement of the Supreme
Court on Mandal COdmmission. | had also met
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youin this connection. 1600 posts have been
advertised by the Syndicate Bank. Inscalefi
there are 1050 posts, in scale-111475 posts, in
scalelV,114 posts, scale-V 16, inscale VI-5and
inscale V!l on e post. This has been published
bythe Syndicate Bank vide orderdated23.4.93.
Ithasbeenmentionedinthatorderthatreserva-
tions have beencancelledinthe promotions. |

quote:-
[English]

“In pursuance of the hon. Supreme Court
judgementthe bank provided reservation for
SC/ST officers in promotion, communicate vide
mosoandsodated 19.4.93"..

[Translation)

The judgement of the Supreme Courtof -
1991 favours the reservation in promotions.
Accordingly, promotions have been givenand
now the Govermment States:

[English]

“The Governmentof Indiahas since exam-
inedthe matterand have clarified thatthe Syn-
dicate Bankis not requiredto provide reserva-
tionfor SC/ST, inpromotions....”

[ Translation)

My submission is that nothing can be
greateruntrue statementthanthis Govemment.
This demandis beingraisedtime and againin
the House and moreoverwe have quotedatleast
ten examples and the first one is of Punjab
Government. The hon. Minister has been reit-
eratingagain and againthatthe interests ofthe
SC/ST would not be allowed to get affected.
1600 posts have been advertised and the provi-
sionfor reservationsin promotions have been
abolishedforthese posts. Whois responsible-
forthat? if some officeris foundresponsible, he
should be suspended; ifthe Ministeris respon-
sible, he should resign andifthe Government
is respgonsible, itshould also resigr). We urge
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upon the Government that Shri Kesri should
throw some light ontheissue....(Inferruptions)

MR. SPEAKER : He was stated but the
others do not gettime to expresstheir views.

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): Mr. Speaker, Sir, afterthe
judgement of supreme Court, | have made a
statementinthe very House on 20.12.92thatit
doesnot disturbthe present systemfor promo-
bonorreseryationinservices...(Interruptions)|
have already stated that regarding the judge-
ment of Supreme Courton Mandal Commission
report....(Interruptions) We reiterate our com-
mitmentto SC/ST...(Interruphons) Please keep
quiet...(Intermuptions)

MR. SPEAKER : Speaking only is not
snough, youmustleam the artof listening.

SHRI SHARAD YADAV (Madhepura) :
Whatis his response in this regard. He never
prepared...(Interruptions)

MR. SPEAKER: Firstsitdown. Thisisan
‘mportantissue. Pleaselistentothe views ofthe
Government. You are notligteningtowhatheis
joing tosay. If youinterrupt, he willsitdown...

(Interruptions)
SHRISITARAMKESRI: Howcanbe afford
blisten? It amounts to his exposure. | had

bmitted *in this House itself on 20th
...{ Intermuptions)

SHRINITISH KUMAR (Barh): You are
Being exposed...(nferruptions)

SHRI SITARAM KESRI: We had reiter-

ourcommitmenttoprotectingtheinterests

SC/ST. | repeat my statement that if the
Lpreme Courtjudgement..(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
WCKNOW): Mr. Chairman, Sir, whatdoesit
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mean by ‘if' Has the hon. Minister notreadthe
judgement? Has the Govemmentnotformedits
opinion in this regard? ‘If' the judgement
states...(Intermuptions) The hon. Ministershould
not say this. There cannotbe two opinions in
respactofthejudgement. The Government may
form adifferentopinion of its own itmaytryto
implementthe same, butif the govemmentsays
that if™" the judgement of the Supreme Court
states this, than the government adopts such
andsuchstand'* (Interruptions)

SHRISITARAMKESRI: | had stated that
wahtever statement!| had made on December
22,1992, |was repeatingthe same; moreover|
amnotsayinganything at the present. Youare
aleamed personandeventhenyou aretalking
like this. | am coming to the present circum-
stance; you are makingspeechevenbeforethat.
Whateveryouhaveslated thatwe wouldamend
the Constitution, if necessary. Wewould also
pay attentionto the views expressed by you.

SHRIHARIKISHORE SINGH (Sheohar)
: Please respondto the question regarding Tenth
Schedule...(Inferruptions)

[English)

MR. SPEAKER: Thisis notcormect. Letthe
Ministercomplete.

[Tm

SHRISITARAMKESRI : Asregardsthe
question of 1621 postsin Central Bank Syndi-
cate Bank orany other Bank, theres no provi-
sion of reservationas perthe judgement ofthe
Supreme Court. But | would like to state that
would justify ittoo in view of this problems.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, Ibegyourpardonand| begpardon
of the House also that | should have notinter-
rupted ShriKesnwhile he was speaking. You
yourself would admit that the situation s not still

T Expunged as ordered by the chaur
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clear. What s the reaction of the Government
regarding the Supreme Courtorders. Whatdid
ShriKesrijisay on December22isclearbutthe

*  judgementolthe Supreme Court should be leid

onthe Table of the House in a right perspective
in view of the present circumstances and what
istheresponseofthe Govemmenton i, i should
alsobe made clear. | do agree thatthe Mandal
Commission was setup to safeguardthe inter-
ests ol the backwardclasses and the interesis
of SC/ST should notbe atfectedby k. Butthe
situation has not become clear astowhatisthe
Supreme Court judgement and whatisthe opin-
ion of tha Govemment in this regard. Justnow
Shri Kesrihas submitied that the amendment
wouid be made in the Constitution at an appro-
priate time if necessary. |would ke toaskwhen
this need would arise. if there is any needto
make an amendmentin the Constitution , then
the mattershouldbe discussedwithall. Butthe
situation is uncertain. The matter is being
delayed. | am very sorry that is why | had to
interrupt you.

SHRISITARAMKESRI: Ashe hassiated,
the judgement shouldbe laidonthe Table ofthe
House and it shouki be discussed. Wehaveno
objectiontoit...(intermuptions)

MR. SPEAKER: Only spaaking will not
solve the problem. The guestion is this whether
the provision of the judgement are applicable to
the candidates of the SC/ST or not whether ltis
apphcabletothe bank employees ornot, ifitis
80, the reasons why these orders have baen
issued by the Syndicate Bank. If it is not
applicable, what is the Government going to do
forthat. -

SHRI SITARAM KESRI : After the Su-
preme Courtjudgement, | hadmadea statement
on December 22 and as per that
statement...(inferruptions)

[Transiston]

SHRIHARIKISHORE SINGH: Againheis
mantioning December22.
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MR. SPEAKER: Interruptions willnotsoive
thepurpose. ifyoudon'twant reply, lethimset
downandyoumayconbnue tospeak. if youwant
reply let him speak.

SHRISITARAMKESRI: | saidthat *

[English)

*At present it will not be disturbed.”
[Transiation]

Therefore, | willtake immediate actionon
the views expressedby them (interruptions)

SHRI SHARAD YADAV: Whataction wil
youtake? Willyou cancelthat orissue orders.
Whatwillyou do?(Interruptions) Mr. Speaker,
Sir, what will he do, either he will cancel it or
issue orders? (Inferruptions)

MR.SPEAKER: Whatare youdoing? There
are othersubjects to be taken up; take themup
Yougotthe reply. Hesadthatthe actionis being
taken, after that your problem should have been
solved.. .

[English}

Hari Kishore Ji, Yoy come on helicopter
crashplease.

[ Transdation)

SHRI KALKA DAS: Mr. Speaker, Sir, this
is not confined to Syndicate Bank only such
situations arising everywhere and in each de-
pafment. (Interruptions)

MR. SPEAKER: Please ses. Your point
wasimportantone, 5o | allowed youtoraiselt..,

SHRI RAM VILAS PASWAN: Sir. t is
goingoneveryday.

MR SPEAKER: Though this matier was
notinthe list, yet 9 allowed youlo raies it. Not
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only this | also asked the Government tomake
astatement thereonandthe Govemmentdidso.
Eventhen, if you wantto continue it, then the
business of the House can'tbetakenup. Yes Mr.
Hari Kishore Singh...

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sirwith your permission, | would like
to draw the attention of the House to aserious
incident.

General commanding officer of Eastern
ofindian Army diedin a helicoptercrash. Mr.
Speaker,, Sir, itis very sad and such accidents
aretaking place time andagain. | wouldliketo
askthe Governmentabout the steps being taken
tostop such accidents. Which company manu-
facturedthe said helicopterandwhenandhow
many helicbpter have been manufactured by
thiscompany? These helicopters are still uti-
lizedby various wings orour Army. Shri Rajesh
Pilotis present here... How many such helicop-
ters are beingutilisedby army? Inwhich year
this helicopter was purchased? | would like to
know alithis because such accidents aretaking
place time and again. This helicopter was
purchased 5-7 years ago from Wetland com-

MR. SPEAKER: This helicopterbelonged
to the Ministry of Defence and officials of De-
fenceweretravelling by it. Home Ministry is not

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sir, which company manufactured
this helicopter and how many such helicopters
arebeing utilisedbyarmy.

 (Englen

MR, SPEAKER: | will ask the Gévernment
lomakeaﬂatomernmmehomm
please.
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(Transiation]

SHRINITISHKUMAR (Barh): Mr. Spemaker,
Sir, two nawspapers of the Times of India
pubication group, viz., The Times of Indiaand
Navbharat Times are published form Patnabut
24th of the last month. Journalists and non-
joumnalists sta of these newspapers demanded
implementation of recommendations of the
Bachawat Wages Commission. The Timesof,
Indiashould have beenputincatagory ‘A’ butit
isbeingputincategory-7. The employees ofthe
Timesolindia Groupat Patna are much agitated
with the actions of the Management. False
charges were levei'od againstone employeeas
aresult o this he hadcommitted suicide andthe
Managementwanted toimplement scheme of
modernisation forcibly from 24th April....

[English]

MR. SPEAKER: This s a private matter,
Iwill not allowit. Asfarasthe applicgtionof the
Bachawat Report is concemead, you are onpoint,
but on other points youare not.

| Transiation)

SHRICHHED! PASWAN (Sasaram): Mr.

Speaker, Sir, 400 employees are onthe verge
ol starvationthere..

MR. SPEAKER: Thatis aprivate industry.
The Govemment has no control over it.

{Interruptions)”
SHRINITISHKUMAR : Mr. Speaker, Sir,
the basic proleniis about the implementation
of recommendations of the Bachawat Commis-
sion and now the employees and journalists
working there are bressing for the implementa-
tion of the said recommendations. The attitude

of making delay has created otherproblems.
We havediscussedithere. Amostunfortunate

*Notrecorded.
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incidenthas happenedthere Achargehasbeen
levelled that an employee committed suicide
which | have discussed here onhumanitanan
grounds Recommendations of BachawatWage
Boardshouldbemplemented Therecommen-
dationofthis Wage Commission are apphicable
tothe Times of India Group but most unfortu

nately it has notbeenimplementedtothe Staff
working for Patna Edition As a result the
publication ofthe newspaper has been discon

tinued andthe readeris notgettingthe issues of
thesenewspapers Negotationsweregoingon
inthis regard between the Management and
empolyees the LabourDepartmentofthe State
Government had intedferedintbutsuddenly the
Management leftthe negotiaton andthenthere
hasbeen undeclaredlockout Theemployees
staged Dhahran butthe Management adopted
undeclaredlockout Itisastrangesituation It
isanattack onthe freedomofthe pressandthe
Management want to reject their demands

Therefore Ithoughtitproperto raise this issue
through youand lwould thorough youliketo
demand fromthe Govemmenttomterfereinthis
mattersothatthe publicationmaybe restarted

[English]

SHRI CHITTA BASU (Barasat) Sir
through you | want to draw the attention of the
Govermnment regardingthe pension scheme for
the employees of our country

Ihave gotwithmeanadvertisement which
has been published by the Control Provident
Fund Commusstoner giving the details of the
schemewhichthe Governmentproposetointro
duce Andtheresto be alegisiation on that

subject

There has beennoagreementamong the
Controltrade unions regarding the legislation
and alsp abouttheschementself {twasdecided
that there should be a meeting of the Central
trade unions and f the scheme 1s acceptedby
the thenthe Housemaytaketupandpassitas
early as possible But this advertisement 1s
fromthe Central Provident Fund Commissioner
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giving details of the benefits which these em-
ployees are entitled to get This has cased
confusionamong the mithon of the employees
because there has been no scheme so far
accepted and preparedso far by the Govern
ment

Iwould therefore requestthe Govemment
tosethat the millions of the employees of our
country are notconfusedandthe schemesisto
be evolved afterdue consultationwiththe Cen
tral trade untons and a legislation has to be

passed as early as possible
[Translations)

SHRI DAU DAYAL JOSHI (Kota) Mr
Speaker Sir lwouldliketodrawtheattention of
the Houseto greatproblembeingfacedbythe
country Lifesavingdrugshavenotbeenavail
ableforthe lastthree morths Itappearsthat
there 1s some calculated conspiracy between
manutacturers andtraders Itisunfortunatethat
even after frequent assurances given by the
Government it has not so ar been able 10
announceda drug pohicy forthe country Here
we see the fourth Minister of Health of this
Government He has also not been able to
announce a drug policy consequently this
encourages the drug manufacturersto hoard
drugsintme of need dependingonthewilidrug
ofmanufactures AtpresentvitaminCisoutof
market Sukeetabletsthatare requiredto be
taken after operation for healing are aiso not
avallableinmarket Thisissbecausethe drug
manufacturers sellsuchdrugs to the manufac
turerof GoldSpotinwhich tisused Thisiswhy
adruglke Vitamin C is not available in market
forpatients And if at all it 1s available in the
market itis so only afterthe manufacturers of
suchdrugs huge clandeshnely take huge ex
cessamount fromthe drug dealers Through
you | would like submit that the Drug Control
Departmentwhichis already in existence s not
dischargingitsduty andis notenofrcingthe rules
ot the Govemment andconsequently thepnces
ofdrugsareincreasingdaybyday Theprices
oflife saving drugs have already increased by
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five percent. | wouldlike to submitto you that
the provisions of Drug Control Act should be
implethented. We have longbeen discussing
the likely dire consequences of Dunkel Propos-
als onagriculture, neverthelessthe acceptance
of Dunkel Proposals are also likely to have a
very adverese impacton medicine. Through
you | would like to warn the Government that
acceptance of the provisions of Dunkel Propos-
als conceming medicine willleadto asituation
when medicine willnotbe easily available in the
market for patients. | would further appealthe
medicine should not be included in the list of
Dunkel proposals. India should not, atany cost,
agreetothe proposals otherwiseit will be very
unfortunate forour country. | saythe patients of
the country will not getdrugs atall. | appealtoyou
to get the thing clear from the Government
whether medicines willbe made available for
patients of the country ornot. The people ofthe
country are not getting medicines atpresent. |
would submitthat the Governmentmay please
make a statementinthe House.

(Enghsh}

SHRI KABINDRA PURKAYASTHA
(Silchar): Mr. Speaker, Sir, first of all, because
oftheincessantrains forthelastfewdays, avast
area of Bark Valley of Assam. particularly the
districts of Karimganj. Hailakandi and Cachar,
have beenbadly affected. Atleasttwopersons
were killed and property worth many lakhs of
rupeeswasdamaged. Inthemeantime, dueto
awhirlwind thatblew overthedistrictof Cachar,
particularly overthe constituencies of Sonaiand
Dholai, many dwelling houses and institutions
havebeendestroyedandthatcausedheavyloss
of property. Wheneverlocal public representa-
tives approachedthe Government of Assam,
_the replyfromthe Administration was thatthere
is no fundfor giving any relief tothe people. 1,
therefore urgent uponthe Governmentof india,
considenngthe situation and helplessness of
the Government Assam, to come forward of
sanction befitting fund for giving relief to the
affected people of the valley.
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MR. SPEAKER: "Leakageof UPSC ques-
tionpapers”"—ShriSHarad Yadav.

[Translation]

SHRI SHARAD YADAV (Madhe pura):
Mr. Speaker, Sir, thanking you for providingme
anopportunity toexpress my views, | would like
to raise an issue concerning examinations.
Incidents of leaking out of question papers at
various universities examinations have alarm-
inglyincreased, the recent incident of leaking
out of question paper at the examination con-
ducted by Delhi University occurred onthe day
beforeyesterday only. The situation has wors-
enedsomuch thatthe examinations conducted
bythe reputedinstitutionslike UPSC have also
been aftected. The C.B.Iinquiry wasinstituted
toinvestigateinto theincident of leaking out of
questionpapers of the UPSC exanunations held
are Allahabadcentrein 1992. The Controlierof
Examinations was found responsible for be
incident as was revealed by the investigation.
The candidates. later on, formed an inter-
university students union andstaged dhama
here severaltimes. Nearly one andahalflakhs
candidates hadtakenthe saidexamination. The
C.B.l.concluded afterinvestigation the he inci-
dentofleaking out of question paper did occur
there. Awnite-petitionin this regard was also
filedinthe Supreme court. Afterthe preliminary
hearing and afterconsideringthe reportof C.B.I.
elc., the supreme court pronounced nits judg-
ment thatirregulanties were committed atthe
examinations.

Mr., Speaker, Sir, there are severalsuch
candidates among the one and a half lakhs
candidates who are onthe verge of becoming
overage. They were availing the lastekance of
examination. | would like to submit that the
Govemmentshould provide one more opportu-
nity to alithose one and a halflakh candidates
totakethe examinationsothattheymay buildup
their career. Those candidates are innocent.
Theincident of leaking out of question papers
andthe subsequent cancellationof the examina-
tions were due to irregularities committed by
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otherpersonsandyetthosecandidateshavenot  ShastnfromRagyaSabha Wespenttweedays

been given achance 1o reappear at the exami-
nation, the youth throughout the country are
agitated andthey are staging dhama

The luture of all those one and haif lakh
youthsisbleak Moreover occumence ofsuch
mcidents raises a question mark on the very
credibilty of suchexaminabons Exaninahons
held atpartcularcentras are canceled while at
some othercentres are notcanceledfoliowing
the ncidents of leakung out of queshon papers
This mater, therefore, assumes great signifi-
cance

The students whotook the examnation of
UPSCin 1962 had also grven several sugges-
tonstothe Supremea Court onthe 30th January,
1993 Thecourtnotedthew pownis for consider-
ahontomprove the examinationsystem The
judgementol the Lucknow nowbench ofthe Uttar
Pradesh High Courtinthe case filed by one and
a half lakh youths s, however, due to be pro-
nounced Butthe tact remansthatimeguiantes
were committedinthose examinations andthe
controlier of Examenations was dismissed for
ns saudinvolvement nthermegulantes Butthe
Governmenthas sofardone nothingfor those
one andhalf lakhs candidates, many of whom
areoveragenow Theytookthe examination
avasngtherlastchance |wouldikelothehon
Minister to make a statement in the House
explairung the stand of the Governmentn this
regard  (infemuptons)

+ SHRINITISHKUMAR Mr Speaker, Sir
how the Government must make some slate-
mentinthis regard as this matters beng rassed
mthe House forso many days

[Englishj

MAJ GEN (RETD )BHUWANCHANDRA
KHANDURI (Garhwal)" Sir, | have just come
back fromvisit to terronst-tom distnct of Doda
Three more MPs had gone glong with me,
namely Mr Chetam Chauhan and Mr AR
MauryafromLok SabhaandMr Vishnu Kant

nthedistncti e 6th, th8thMay Iwould hke
to convey our impress:won to the Government
and also to the Members of the House The
situahonn Boda distncthas become quite bad
and histast movingtowards the same situaton
asinKashmirvaliey itis therefore, necessary
forthe Govemmenttotake immecdsate tough and
hardaction Otherwisewewillcomebackiothe
samesttuation aswe haven the Valley today
whare solubons are becoming more and more
dithcult Theterronsts arehavingafreerunin
the Distnct  The distnct admistration has
become wirtually helpless, it has been totally
paralysedandthe terronsts andthe mitants are
stnking atwill

We hadmethe distnctadmenstration people
alsobut unfortunately whatever they have been
saymgisnotas perthe groundreaihes Thare-
fore, | request he Govemment tolook mtothis
The terronsts are trying to change the ethnic
composition of the Drstnct andtrying to make
acommunal stuabon wiuch should be avorded
atalicosts

| would hke to geve you a few examples
aboutthetype of activihes thataretakung placed
there On 15th August, t was decidedtohave
“Yomeh Syah™ (Black Day) So.onthatday
theblack flags were hoisted all over

Apart from other activites, 200 people
collected at Kishtwar and caught hold of a don-
keyand putaplacard around ts neck andwrote
‘P V Narassmha Rao’ and paraded it in the
market but he local adrunistration did not do
anything it was very dishearterung and dhs-
graceful

MR SPEAKER Whyare you makingall
thus menhon here and making t ugly?

MAJ GEN (RETD ) BHUWANCHANDRA
KHANDUR! The people are verymuchcon-
cemedandthey arehunt

Another example is Boed-rnuthpod
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was looted on the 8th ol September. They took
away explosives with 3000 detonators. Border
Roads vehiclewas tekenoverandthedriverwas
Yaken along with the vehicle. The explosive
materials wereloatiedinthesame Border Roads
vehicle andthe driver had totake the vehicle up
tothe place where thaterrorists wanted themto
unioad at the appointed place. (Inferruptions)
There are many things tobe said.

Sir, | will give suggestions. The district
Dodamustbe declared” disturbed area” andthe
Amybe askedto flushouthatertorists, Therehre
10,000 ex-servicemen in the District who are
willing too work voluntarily as the “village vol-
untary force”. They only what weapons. | re-
questthe Govemmentthat they maybe given
sophisticajed weapons and organize the ex-
servicemen like the Punjab village voluntry
force. They will be capable of handling the

. iies.

There are four mountain passes. The
terrorists come through four passes from the
Valley side to Doda district. The Army should
take overthese passes andsealthe passes so
that the terrorists from the Valley side do not
come to Doda district. -

There was a day light murder of one local
leader onthe 19trhDecember 1992. Onthe 11th
December, he had written a letter to the DC
saying that either he wouid be kidnapped or
murdered. But yet nothing was done by the
administration . His name is Mr. Santosh
Thakur. | requestthe Government to institute
CBlenquiry as 1o why the District administration
did not take any action onthis.

There are soma BSF people deployedin
the area. Isuggest that CRPF shouid alsobe
deployed because the way the BSF have be-

SHRI GIIRDHARI LAL BHARGAVA
(Jaippur): Mr. Speaker, Sir, the Union Govem-
ment has fixed the support price of wheatand
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barley atRs. 330 and Rs.260 perquintal respec-
tively. Rajasthan has got a bumper crop this
time. Thereis large scale arrivais of barley and
wheat. The Food Corporation of India is nt
purchasing the food grains. Foodgrains are
being suppliadio the wholasale markets n Kota,
Ganganager, SawaiMadhopur and Bharatpur.
Butthe Food Corporationis refusing 1o purchase
foodgrains as theydonothave sacks. ifthe Food
at the suppont price fixed by the Centre, the
foodgrains will get spoiled

The farmers, from whom the foodgrams
havebeenpurchase of by Food Comporaton, are
notbeing paidpriceforas manyas 15days. Due
fotheimesponsible attitude of the Food Corpo-
ration, wheatis notbeing purchased at suppor
price.

The electricity charges and prices of fertil-
izershavealsogoneyp. Thelarmersof Rajasthen
areinmuch distress as they are noteven getting
the support price. inPunjaband Haryanathe
wheatisbeingscidat Rs. 555 perquintais. The
priceof cotton has also decreased. |, therefore,
requestthe UnionGovemmentio drectthe Food
Corporation to purchase wheat andbarely, 50
the the farmer can get the support prce.

RE: CANCELLATION OF BY-ELEC-
TIONS TOCERTAINLOK SABHAAND
ASSEMBLY SEATS.

[Englishy

MR. SPEAKER: Now there are one ortwo
issues beforeme.

SHAI P.G. NARAYANAN
(Gobichettipalayam): | have given notice.

MR. SPEAKER: | amjust spealong about
the same thing. Belore | allow youto speak on
thispoint, | would ke tomake it very clearthat
asfarasthe canceliation of the Lok Sabhaand
the Assembily elactions are concemnead. | will



